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The following Bill was introduced in the Andhra Pradesh

Legisl‘a_tive Assembly on 1% December, 2020.

L. A. Bill No. 24 of 2020

- A BILL FURTHER TO AMEND THE ANDHRA PRADESH VALUE
ADDED TAX ACT, 2005.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy First Year
of the Republic of India as follows,-

111}
(2)

(b)

)

J-201

This Act may be called the Andhra Pradesh Value Added Tax (Third  Shorttitie and
Amendment) Act, 2020. commencement.

(a) section 2 of the Act shall be deemed to have come into force on and from
12.09.2020.

section 3 (i) and (ii) of the Act shall be deemed to have come into force on and
from 21.07.2020 and the remaining clause (iii) shall be deemed to have come
into force on and from 25.05. 201 8.

In the Andhra Pradesh Value Added Tax Act, 2005 (herein after referred to as ~ Amendment to
the Principal Act), in Schedule V, for the expression “14. 5%", the expression = sl
“24.5% shall be substituted. : : ActNo. 5 0f2005.

In the Principal Act, in Schedule VI, -

~ Amendment to
in column No.(4) “Rate of tax”, against item No.2 “Petrol”, for the expression ey
“31% + Rs.2.76/- per litre”, the expression 31% + Rs.4/- per litre” shall be

substituted.
[1]
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(ii) in column No.(4) “Rate of tax”, against item No.5 “All kinds of Diesel
Gils including C-9”, for the expression “22.25% + Rs.3.07/- per litre”,
_the expression “22.25% + Rs.4/- per litre”, shall be substituted.

(iii) in Explanation IV, under Note, in item (1), for the expression “M/s Essar
Oil Limited”, the expression “M/s Nayara Energy Limited” shall be
substituted. : :
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Value Added Tax Act, 2005 (Act No.5 of 2005) was
introduced in the state with effect from 01.04.2005 providing for levy and collection of
tax on intra state sales and purchases of Goods. After introduction of Andhra Pradesh
Goods and Services Tax (Act No. 16 of 2017) with effect from 01.07.2017, all the
Goods except five petroleum products namely Crude Oil, Petrol, Diesel, Natural Gas
and Aviation Turbine Fuel (ATF) and Liquor for human consumption were subsumed in

~ GST. The state continues to levy taxes on the non-GST Goods specified above.

Under the Andhra Pradesh Value Added Tax Act, 2005 while Natural gas is
taxed @ 14.5% under Schedule V of the Act, Petrol and Diesel are taxed at the rates of
31%+Rs.2.76 per litre and 22.25%+Rs.3.07/- per litre respectively under Schedule VI
of the-Act. Government, with a view to augment the revenues of the State to meet the
increased expenditlire on health care and to implement the Pro Poor welfare schemes, in
the background of steep fall in revenue receipts on account of closure of businesses due
to COVID-19 lockdown for more than three months, in the first and second quarters of ¢
the financial year, have decided to revise the tax rates on Natural gas by 10% and on
petrol and diesel by Rs. 1.24/- per litre and Rs.0.93/- per litre respectively by suitably
amending Schedules V and VI of the Act. Accordingly, the tax rate on Natural gas was
revised vide notification in G.0.Ms.No.265, Revenue (CT-II) Department, Dated:
12.09.2020 and the tax rates on petrol and diesel were revised vide notification in
G.0.Ms.No.204, Revenue (CT-II) Department, dated:20.07.2020 with effect from 21-
07-2020. 7

Further M / s Essar Oil Limited which is listed as one of the Qil Companies
under Explanation IV of Schedule VI of the Andhra Pradesh Value Added Tax Act, 2005

has informed that the name of'the Cc;mpany was changed as M/s Nayara Energy Limited
after following due process.

Therefore the name M/s Essar Oil Limited shall have to be replaced with
the name M/s Nayara Energy Limited under Schedule VI of the Act.

Sub-section (2) of section 79 of the Andhra Pradesﬁ Value Added Tax Act,
2005 mandates introduction of a bill in the State Legislature for replacing the notifications
issued under sub section (1) during the sessions 1mmed1ately following the date of issue

of notlﬁcatlons

The Bill seeks to give effect to the two notifications mentioned above and to
change the name of M/s Essar Oil Limited to M/s Nayara Energy Limited.

K. NARAYANA SWAMY,
DEPUTY CHIEF MINISTER
(EXCISE & COMMERCIAL TAXES).
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FINANCIAL MEMORANDUM

The Andhra Pradesh Value Added Tax (Third Amendment) Bill, 2020 seeks to
replace the notifications issued revising the tax rates on Natural gas, Petrol and Diesel.
The revision of tax rate on Natural gas yields additional revenue of about Rs.200 Cr per
annum and the revision of tax rates on petrol and diesel yields an additional revenue of
about Rs.570 cr per annum. '

K. NARAYANA SWAMY,
DEPUTY CHIEF MINISTER
(EXCISE & COMMERCIAL TAXES),
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE
ASSEMBLEY

The Andhra Pradesh Valu¢ Added Tax (Third Amendment) Bill, 2020, after
- it is passed by the Legislature of the State, may be submitted to the Governor for his
assent under article 200 of the Constitution of India.

K. NARAYANA SWAMY,
DEPUTY CHIEF MINISTER
(EXCISE & COMMERCIAL TAXES).

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature. ¢
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